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Flour Mills, Private Ltd., and its two director*. 
This raid has revealed several incriminating 
documents. There has been some lavish expen­
diture of unaccounted funds on religious func­
tions. Silver, gold and diamond have also 
been found out. This particular firm and its 
partners have been involved in two under-stated 
purchases of land amounting to 56 grounds. 
This is with reference to the raid that has 
been mentioned in the question.

SHRI DINEN BHATTACHARYYA : Is 
it a fact that these unaccounted moneys are in 
most cases deposited in the lockers of the bank ? 
Is the Government aware of any search having 
been done of these lockers ?

SHRI K. R. GANESH : Government is 
aware of i t ; in all the searches that have been 
done, it is done in the lockers also.

N a tio a sH sttio a  o f  G eneral In sn rsa ce

*1323. SHRI S. C. SAMANTA: Wit! the 
Minister of of FINANCE be pleased to state :

(a) the steps being taken to bring al>out 
improvement in the working of the General 
Insurance ; and

(b) the total assets of the General Insurance 
Companies ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) With a view to 
bringing about improvement in the working 
of the general insurance companies various 
subjects, such as staff matters, settlement of 
claims, examination of complaints from public, 
avenues for increasing new business etc., were 
discussed when the Finance Minister met the 
Custodians on the 6th July, 1971.

(b) The total assets of the general insurance 
companies whose management has been taken 
over by Government recently amounted to 
Rs. 213 crores as at 31.12.1969.

SHRI S. C. SAMANTA i I  should like to 
know whether in the recent meeting with the 
controller of insurance, the scientific premium 
rates structure was discussed and if so how far 
it will help us.

SHRIMATI SUSHILA ROHATGI: All 
the matteri dealing with the insuraacfe in

general were discussed at that particular 
meeting which was addressed by the Finance 
Minister and which was largely attended by 
the custodians all over the country. I  hope 
the hon. Member witl realise that it is too 
early to say how quickly this could be achieved. 
But this is one of the matters which has been 
engaging the attention of the custodians.

SHRI S. C. SAMANTA: How many 
insurers have been added during the last three 
yean—how many of them Indian, and how 
many non-Indian ?

MR. SPEAKER : I think it goes beyond 
the scope of this question. You have asked in 
original question about improvement and the 
total assets. You can give separate notice.

SHRI SHYAMNANDAN MISHRA: If 
thr Minister is not equipped with all these 
facts and figures, it is useless to put any ques­
tion.

MR. SPEAKER : He is asking about 
Indians and non-Indians.

SHRIMATI SUSHILA ROHATGI: So 
far as the number of insurers whose manage­
ment was taken over, we have that number 
with us. It is 106—64 Indian and 42 foreign 
insurers.

SHRI MALLIKARJUN: What is the 
estimated compensation paid for all these 
insurance companies taken over ?

SHRIMATI SUSHILA ROHATGI: I t is 
only the management of the insurance com­
panies which has been taken over so far and 
for that the contemplated compensation accor­
ding to the BiU which has been passed by this 
House is about Rs. 30 lakhs or Rs. 32 lakhs.
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R w onw uiJirion  o f U.N, Panel on T u  
SyMtms In Developing Countries

•1324. SHRI M. KATHAMUTHU : WU1 
the Minister of FINANCE be pleated to state :

(a) whether a U. N. panel on tax systems 
in developing countries has urged tax reforms 
in these countries ;

(b) if so, what arc the suggestions made by 
t he panel in this connection ;

(c) whether Government have examined 
these suggestions ; and

(d) if so. Government’s decisions thereon ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) and (b). 
In accordance with General Assembly resolu­
tion 2562 (XXIV), the United Nations Secretary- 
General has prepared a report on 'Taxation, 
mobilization of resources, and income distribu­
tion in developing countries*. This report has 
been submitted to the United Nations Econo­
mic and Social Council at its 51st session which 
is currently being held at Geneva. The report 
is based on the stndy of tax systems of a sample 
of developing countries. The main conclusions 
and recommendations of this report arc given 
in the statement laid o» the Table of the 
House.

(c) and (d). The report is under examina­
tion.

Statement

1. The contribution of tax systems to mobi- 
lisaden of resources and to a better in­
come distribution depends on the struc­
ture of the tax system, the design of 
individual taxes, and the level of tax 
effort. During the period under review, 
tax systems in developing countries have 
not made any significant contribution to 
these objectives. However, a well«articu« 
lated tax system can play an important 
role in the mobilisation of resources and 
in reducing inequalities in the distribu- 
tipn of income, Given the political will

and a concerted and rational tax effort, 
tax reform planning in developing coun­
tries is not an insurmountable task.

2. A concerted and integrated approach to 
tax reform planning inevitably implies 
several inter-related dimensions ofthe 
problem. These comprise improvements 
in organisation, development of an in­
formation system, efficiency in tax ad­
ministration, developing appropriate 
skills and capability, and a continuous 
appraisal and adaptation of the tax sys­
tem in terms of its contribution to stated 
policy objectives.

3. The first essential requirement is to subs­
titute ad hoc and sporadic examinations 
of tax systems by institutionalisation of 
tax reform planning and by integrating 
it with the process of development plan­
ning. This will help the determination 
of a feasible tax effort and avoid forma­
tion of unrealistic plan targets for which 
it may be difficult to mobilise resources.

4. The success of continuous tax reform 
planning will depend on the availability 
of skilled manpowar and on the nature 
and content of information that is avail­
able on the tax system and on its econo­
mic effects. Persistent national and 
international efforts in this respect can 
be directed towards the development 
of a feasible system of information to 
sharpen judgement in policy-making.

5. Improvements in the tax administration 
can yield considerable dividends even 
from the existing tax systems. What is 
required is investment in training at all 
levels and experimentation with new or 
proven techniques of tax administration. 
Training programmes need to be orga­
nised at national and subregional levels.

6. The need for experimentation in tax 
administration is far more urgent and the 
scope far greater than is normally sup­
posed. The use of presumptive techni­
ques of assessment, the improvement of 
tax payer relations, the use of sdtassess- 
ment, the simplification of tax legislation 
and of the designs of individual taxes, 
and the continuous revision of valuations 
used for land and property taxes etc.,




